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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2022

IN THE MATTER OF ;-

Kamlesh Singh ..Applicant

Versus

State of U.P & Ors ...Respondents

[S. No. | Particulars

1. | Affidavit of Executive Engineer
Flood Works Division Prayagraj, in 1-8
compliance of order dated
15.07.2024 passed by this Hon'ble
Tribunal.
Annexure R-1 A Copy of order 310

2. |dated 15.07.2024 passed by this -
Hon’ble Tribunal.

Annexure R-2 A copy of office
order dated 26.04.2024 is annexed | 11-12

herewith and marked as.

4. |Annexure R-3 E-
1044/Sone/134B- Court Case/| |3
Original Application No0.203/2022
dated 23.04.2024
/ 5. ’Annexure R-4 A copy of office| s

order dated 26.04.2024
/ 6. /Annexure R-5 A copy of report (6-90

dated 13.07.2024
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THROUGH

(ANKIT VERMA)

STANDING COUNSEL FOR STATE OF U.P.
A-15, FF, Nizamuddin East

New Delhi - 110013

MOB:- 09990804440

ankit.scngtup@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN

~

Bp “ﬂ“?‘x TRIBUNAL PRINCIPAL BENCH, NEW DELHI

(."rﬁ.\ f D{ D'-ily
' . ORIGINAL APPLICATION NO. 203 OF 2022

S

——

IN THE MATTER OF ;-

Kamlesh Singh ....Applicant

Versus

State of U.P & Ors. ...Respondents

AFFIDAVIT OF EXECUTIVE ENGINEER FLOOD

WORKS DIVISION PRAYGARAJ IN COMPLIANCE OF
o ORDER DATED 15.07.2024 PASSED BY THIS
ZCATYEN HON’BLE TRIBUNAL

,D.l..g.%g ..... Naracn. | Shuk (e » aged about 48.. years,

S/o . C.DR: Shukla . presently posted as Executive
Engineer Flood Works Division Prayagraj State of Uttar
Pradesh, the deponent do hereby solemnly state and

affirm as under: -

1. That I am the above-mentioned authorized officer

of the answering respondent and has been duly

authorized to file the present affidavit on behalf of the
respondent. That the Deponent is well conversant with
the facts and circumstances of the instant case and is

competent to swear this affidayit.



' “w . file the proper response on behalf of authority

@
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2. That the Deponent has read and understood the

contents of the present affidavit. The averments made

In the affidavit which are not specifically admitted here

under must be considered to have been denied by the

Deponent.

3. That it is most respectfully submitted that this

Hon'ble Tribunal vide its order dated 15.07.2024 was

pleased to issue the following directions: -

......... Hence, the Principal Secretary, Department of
Irrigation, State of U.P. and Executive Engineer,
Flood Work Division, Prayagraj are required to file
an affidavit within three weeks explaining the
above. Learned counsel appearing for the State

4 submits that the State of UP has prayed for time to

”
...... .

A copy of order dated 15.07.2024 passed by this

Hon’ble Tribunal is annexed herewith and marked

as Annexure R-1.

4. That the present affidavit s being filed in

pursuance to and in compliance of the aforesaid

directions passed by this Hon'ble Tribunal.

Dipvyrs Nmﬂ_
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5. That the deponent herein is posted as the

Executive Engineer Flood Works Division Prayagraj State

of Uttar Pradesh since 04.03.2024 and is swearing this

affidavit in his official capacity.

6. That this Hon'ble Tribunal vide its order dated

07.02.2024 impleaded the Department of Irrigation
through  Principal Secretary, State of UP, Sinchai
Bhawan, Cantt Road, Udaiganj, Lucknow - 226001 and

further directed for filing of response before the next

date of hearing.

7. That in respectful compliance of order dated

eponent  issued an  office  order number

200/2024/06NGT/2427C4 dated 26.04.2024. The said

order was issued on behalf of the deponent and was
signed by the Joint Secretary of the Irrigation and Water
Resources Department State of Uttar Pradesh. A copy of

office order dated 26.04.2024 is annexed herewith and

marked as Annexure R-2.

8. That the aforesaid office order directed the Chief-

Engineer (Sone) Irrigation and  Water Resources

Department State of Uttar Pradesh Varanasi to

comply
Diglgey Nowow Lo/



®
493

with all the orders passed by this Hon'ble Tribunal and

further to file the reply/response on behalf of the

Irrigation Department,

9. That the Chief Engineer (Sone) Varanasi, in

furtherance to the aforesaid office order issued an order
E-1044/Sone/134B- Court Case/ Original Application
No0.203/2022 dated 23.04.2024 wherein it directed the
Executive Engineer Flood Works Division Prayagraj
under whom the Sangam area of Prayagraj falls. The
aforesaid letter also directed the Executive Engineer to
ensure compliance of all the directions passed by this
Hon’ble Tribunal and also file the response on behalf of

the Irrigation Department. A copy of office order E-

p— 1044/Sone/134B- Court Case/ Original Application
e INHN
%{ﬁ ‘é\\ No.203/2022 dated 23.04.2024 is annexed herewith and
i ):, AU;DQiJ" Ifem, b

10. That it is most respectfully submitted that the

report dated 13.07.2024 which was filed before this
Hon’ble Tribunal by the Executive Engineer Flood Works
Division Prayagraj was in compliance of order issued by

the office of deponent vide letter no 1437/2024-27-fio-

4-E-1803762 dated 12.07.2024 Annexure R-4. A copy

Dapsp Nawn S/
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of report dated 13.07.2024 is annexed herewith and

marked as Annexure R-5,

11. That it g most respectfully submitted that the

report dated 13.07.2024 which was filed before this

Hon'ble Tribunal by the deponent was response on

behalf of the Irrigation Department .

12. That however on account of inadvertent typing
€rror the report which was filed before this Hon'ble
Tribunal on 13.07.2024 did not mentioned that it was
being fi

led on behalf the department or it was response

of the Respondent No. 11 Department of Irrigation

through the Principal Secretary.

/‘*’\

\13 The act of deponent was neither willfuyl

nor
* J'(Advg Cate ed.‘
iy

: Regf’f:ﬁ?r *f/deliberate. The Department is committed to follow all
N 0 “0\?; the orders passed by this Hon’ble Tribunal.
-

14, That the deponent submits his unconditional

apology before thig Hon’ble Tribunal for not filing the
response on behalf of the Irrigation Department in
correct format, The deponent is duty bound to adhere to

the directions passed by this Hon'ble Tribunal.
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15. The deponent further beseeches the indulgence of

this Hon'ble Tribunal to kindly accept his unconditional

apologies.

I

v

mﬁ)ﬂ‘ _ /

W/ufﬁmém

L ﬂ !N, Lk

VERIFICATION:-
I, the above named deponent to hereby verify that
the contents of this affidavit are true and correct to my

knowledge, no para of it is false and nothing material

has been concealed there from.

Verified by me on this the ....04..... Day of August,

M

w e W, TR

......
fhroaureriettt

.......
EORTORRPITITL L s

'(Ehlf ied DY.meee : ““‘rzamda\ﬂ \
€ @ fis/iEl
AdJ? ua:i}l%‘?mec which s here ta
H-RU

f'EG aﬂd —.![e,'!_&d é_%ﬂ’”ﬂ‘\’\
veri PENTIFIED By
p.K. Dpived ADVOCATE
Aduocat ] VOCATE PRAYAGRR,

Gaovt.of indtez%/(o ({) /Vl
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 203 OF 2022

IN THE MATTER OF :-

Kamlesh Singh ...Applicant

Versus

QP IAAN

* | Aot uo:;ﬂ,} " State of U.P & Ors. ...Respondents
W [3arai

- AFFIDAVIT OF EXECUTIVE ENGINEER FLOOD

WORKS DIVISION PRAYGARAJ IN COMPLIANCE OF

ORDER DATED 15.07.2024 PASSED BY THIS
HON'BLE TRIBUNAL

AFFIDAVIT

........................................

e I, Dig gba{ Naratn. Snuhkla: presently posted as
== Executive Engineer Flood Works Division Prayagraj State
Uttar Pradesh, do hereby solemnly affirm and declare as

under:-

1. That I am duly authorized to file the present
application. The deponent is well conversant with the
facts and circumstances of the instant case and is
competent to swear this affidavit.

2. That I have read and understood the contents of
the accompanying application and state that the same
are true and correct to the best of my knowledge.

bypty Mot 2 —



/ 497

3. That the annexures filed along with the application

are true copies from their originals.

A

__DEPONENT

Maﬁum
W v s, marrrs

VERIFICATION:- -

Prdqﬂ‘((ﬂ
Verified at............., on .02-08-24. that the contents of

the paras 1 to of this affidavit are true and correct to
the best of my knowledge. No part of it is false and
nothing material has been concealed therefrom.

».fbl‘lfﬁfl'elc.i‘ by 56& %

\advoeate to be hi

aretrue and-cerrect whrch s her€ to [f ""3&\

verifiecreing altezted. M IFICD 5y
OVQCATE PRy

AYAG }?A
Advocate Notary
Govt. of India
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Item No. 10 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No, 203 /2022
Kamlesh Singh Applicant

Versus

State of U.p & Ors Respondent(s)

Date of hearing: 15.07.2024

CORAM: HON’BLE MR, JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A, SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Respondent; Ms. Ruchi Kohli & Ms. Srishti Mishra, Advs. for MoEF & CC (Through
VC)

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through V()
Mr. Ankit Verma, Adv, for the State of UP

Mr. Venkatesh, Mr. Anant Singh Ubeja & Mr. Kunal Veer Chopra, Advs,
forR-5

R - 5 Mr. Adarsh Tripathi, Mr. Vikram S. Baid & Mr. Ajitesh Garg,
Advs. forR-8 &9 (Through V()

Mr. Gigi. C. George & Mr. Ishwer Singh, Advs, forR - 10 & 12
Mr. Arvind Kumar, Adv. for UPPCE (Through V()

ORDER

1. Learned Counsel for the respondent no. 10 & 12 seeks four weeks

time to file response.

2. The Executive Engineer, Flood Work Divison, Prayagraj has sent a

report on 13.07.2024 to the Registrar, NGT, Principal Bench. He isnot a
party in this OA. Learned Counsel for the State submits that it is a
response on behalf of respondent no. 11, The respondent no. 11
impleaded vide order dated 07.02.2024 is the Department of Irrigation

through the Principal Secretary. We fail to understand as to why the reply

has been sent by the Executive Engineer, Flood Work Division, Prayagraj

to the Registrar General when he s not a party and why the Respondent
No. 11 has not filed the reply.

WNMQ}L.
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The reply/ TeSponse sent by the Executive Engineer, Flood Work

Division, Prayagraj dated 13.07.2024 does not reflect that it is a response

on behalf of the Principal Secretary.

4,
U

Hence, the Principal Secretary, Department of Irrigation, State of
.P.and Executive Engineer, Flood Work Division, Prayagraj are required

to file an affidavit within three weeks explaining the above.

5. Learned counse] appearing for the State submits that the State of
UP has prayed for time to file the proper response on behalf of authority.
6.

It has been pointed that the O.A. No. 227/2024 Kamlesh Singh Vs.

State of U.P. at the instance of the same applicant involving somewhat

same issue is pending before the Tribunal.

7. Let the same be listed along with this O.A. on the next date of

hearing.

8. List on 18.10.2024.

Prakash Shrivastava, CP
Arun Kumar Tyagi, JM
Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM
July 15, 2024

0.A. No. No. 203/2022
HB

™ jmﬂﬁ NoAA %
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9 the nature of fact
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%) Ministry of Jal Shakti througn Secretary,
Delhi, Delhj 110001;

8. Considerin
also deem it
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“3, So far as respondent no. 11 is concerned, response has been filed today stating that there Is
a possibility of availability of adequate water In the forthcoming of kumbh Mela and during
Magh Mela. In the report, it is stated that in the previous 08 years at the time of Kumbh and
Magh Mela, minimum water level of river Yamuna at the upstream of Sangam has -been
measured as 72.07 metre but the report does not mention the quantity of water which is
received in the river in terms of cusec meters”.

“4. Learned Counsel appearing for respondent no.

all the relevant aspects including the above aspects”.
W%WﬂmaﬁﬁwmmﬁawaﬁNa}Wmf*ﬂﬂﬁ
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i The hydio-meleoiological Dola perlaining lo .......... e viereeabieaneepet b sn e et .
iName of Sub Basing T which dala s quUlIBdP of River systarns collactad
BN e et tae b ine bt bes 1ot cvn s e at st st epis Organizolion  of  Cenlrdl Water

Commission, wilh reletence 10 1B11BI NO. ....co....viwr s issesss s siiesenss Duted

.. will be used striclly for Ihe said official pupose fof which the dala has
been csked loi

- Sacios
'e dola will nol be suppled fo any Governmenlal /Non Governmental of PURRE 210,
“ndertaking withoul Ihe prior concuntence /liesh permission.

OR

| have aready inlimaled lo the Cenlral Water Commission thal we have Bwedd 4
M5 W.
consulant] o National/an Infermational consuliant for canmying ‘oul Ihe sludies and dala

be handed over to Ihem for the purpose. | undsrsiand thal | wil be held

passing the dala to olher agencies (Ofher Ihon consullanls) even if it s passed by our
consullants.

3. The dala wil not be published wilhout Ihe prior permission. The released classified data shcl|
nol be reproduced in any reporl/publication/Detailed Piojecl Reporl (DPR). elc. Only resul
of analysis and Inferences drawn Ihereof should be published. The contribution ol CWC shall

i
be dully acknowledged in Ihe DPR/Report/Publication. L }
4. The dolo shall be used for lhe specific pumose only for which the approval of the P
compelent cn.rlhorlly has been accorded. :
5 Cenlral Waler Commission will not be held responsible for any inference drawn bcud o H
fthese dala. H
6. Subsequenl 1o release of dalg, if we deploy any olher Nalional/intemational consullans tor i

canrying oul sludies teferred in my-data reques! form, | will lake prior permission from Cel'drcl
vialer Commission lor fransfer of dala lo them. |
7. lundessiand Ihal any breach of underlaking moy Invile clvil labliity. .!
- Signalure of the Officer !
of Ihe Rank of Chiel Engineer/General Munager/Head ol Depariment/ l
Managing Dreclor or oqulvdonl ;
Name In Il with Designation: .......................... . T ot ‘
Nome of 1he DEPANMBN!  :......ovccovuemereivereessssetsesassnions s, ]

mn‘lm Om. :"“'l“--ul--|--un-.--"u--........
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| |the consultant sepiovec 1o be Seployec for the stdy.

| [Name. dessgnason & sooress of the person authonzed for collection | o 1 ITIVE ENGINEER FLOOD WORKS DIVISION, PRYAGRAJ

is.
._u.ms approvec lor relesse | Ebae id%.ﬁ:!#l%g by me f t baf . of the data.
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